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What is the procedure under which
blacklisting has been made eflective
by the Government so far and how did
ft fail in thig particulay case?

Shri K. Raghuramsiah: Since ‘his
agreement of 1966 all the public under-
takings are bound gautomatically to
take action on the b’aclhlisting of firms
and not to give orders to those firms,
That is the procedure now. -
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Shri K. Raghuramatih: The main
question relates to th2 Indian Oil Cor-

poration while the supplementary re-
lates to fertilizer licences.-
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Mr. Speaker; The question hour is
over. Now, the Short Notice Question.

aft §o firo wifew : s FWeww
T ¥ 2% ¥ fag s0 wew ¥ Afww
®aT 3, 4 § TS 7 ¥ § av ¥av owY
AEACF U A Faw 47 S ET Y
@R ot afy dar @y A foz A= & fag
T § afas a9 @A T G
a¥?

SHORT NOTICE QUESTION
Generation of Electricity in States

8N.Q. 7. Shrl G. 8. Reddi: Wil
the Minister of Ekrigation and FPower
be pleased to stale:
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(a) the names of States where elec.
tricity generated per person is less
than the average; and

(b) the steps taken to rectify the
imbalance specially in the States
where power generation per capita 1»
the lowest?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement giving the requisite in-
formation is laid on the Table of the
House. [Placed in the Library. See
No. LT-266/67.]

8hri G, §. Reddl: May I know how
much of loan was advanced to rectily
the imbalance?

pr. K. L. Rag: Substantial finan-
cial assistance is being given for the
power projects,

WRITTEN ANSWERS TO
QUESTIONS

Quarters for Lahourers in Delbi

*293. 8Shri Kanwar Lai Gupta: Will
the Minister of Works, Yousing and
Supply be pleased to state:

(a) whether any subsidy or loan
has been given to Delhi Administra-
tion for the construction of labour
quarters in the Capital;

(b) if so, the number of quarters
required and how many of them have
been cons.ructed;

(c) whether the mill owners of
Delhi have also been asked to cons-
truct labour quarters for their em-
ployees; and

(d) if so, the result thereof?

The Minister of Works, Housing and
Supply (Bhrl Jaganath Rao): (@) A
sum of Rs. 153.32 lakhs was made
available to the following agencies up~
to the year 1986-87 for construction of
houses in Delhd for industral
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workers—under the Subsidised Industrial Housing Scheme:—

(i) Delhi Administration
(i) Bmployers . .
(i) Co-operstives . . .

Rs. 243-81 lakhs.
Rs. 8-36 lakhs.
Rs.  1-05 lakh-,
Rs. 153-22 lakhs.

(b) The estimated requirement of
bouses for eligible indusrtia}] workers
in Delhi is 75,000. 3167 houses have
been constructed =o far.

(c) and (d). There is no statutory
obligation on industrial employers to
construct houses for their industrial
workers. Under the Subsidised In-
dustrial Housing Scheme they can,
Sowever, utilise Central financial as-
sitance upto 75 pér cent (50 per cent
as loan and 25 per cent as subsidy, to
the approved cost of projects for cons-
truction of houses for their industrial
workers. Out of 3167 houses, 4435
houses have been constructed by in-
fustrial employers under the Scheme,

{.okur Committee on Scheduled Castes
and Scheduled Tribes

*294, Shri 8. M. Banerjee:
Shri D. S. Patil:
Shri A, V. Patil:

Will the Minister of Social Welfare
be pleased (o state:

(a) whether the Report of the
Lokur Committee on the Scheduled
Castes and Scheduled Tribes has been
considered,

(b) if so, the main recommenda-
tions thereof; and

(c) the reaction of Government.

thereto?

The Minister of State in the Depart-
ment of Social Weifare (Shrimati
Phulrenu Guhba): (a) to (c). A state-
ment showing the recommendations
made by the Lokur Committee is laid
on the Table of the House. [Placed
én the Library. See No. LT-287/8%7).
The whole question of the revision of
the lists of Scheduled Castes and
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Scheduled Tribes is now in an ad-
vanced stage of consideration and is
likely to be finalised soon.

Delhi Master Plan

*295, Shri N. C, Chatterji: Will the
Minister of Works, Housing and Supp-
ly be pleased to state:

(a) the progress made in the imple-

mentation of the Master Plan for
Delhi;
{b) whether it is a fact that the

Master Plan for Delhi was prepared
more on theoretical grounds ignoring
the realities of the existence of prac-
tical difficulties of the people who are
settled; and

(c) if so, the steps taken to revise
the Master Plan in the light of practi-
cal difficulties encountered?

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): (a)
Copies of the Master Plan for Delhi
Development Act, 1857 (Act 81 of
1957) are available in the Library of
the House. A statement showing the
progress made in the implementation
of the Master Plan is being prepared
and will be laid on the Table of the
Sabha.

(b) No. The Master Plan for Delhi
was prepared after extensive physical,
social and economie surveys of the
city and its surrounding areas. Due
regard was paid to the existing land
uses and other factors such as traffic
and transportation, public utilities and
community facilities having a bearing
on the life and well-being of the com-
munity. The draft Master Plan was
published for public objectiona and
suggestiongs and an ad hoo Board con-
sisting of Members of Parllament,





